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CENTRAL ADMINISTRATIVE TIUBUNAL :::GUWAHAT1 BENCH 

O.A. Nos. 1 73/2005 

DATE OF DECISION,: 29.06.2005 

Smt, S.D. Bhowmick 	 APPLICANT(S) 

Mr. A.S. Choudhury,Mr. I. Hussain 	ADVOCATE FOR THE 
APPUCANT(S) 

-VERSUS- 

/ 

U. 0. L & Ors. 	 RESPONDENT() 

Mr. M.K. Mazumdar)  KVS Counse' 
	

ADVOCATE FOR THE 
RESPONDENT(S) 

4 

THE HONBLE,MJUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HONBIE MR 

Whether Reporters of local papers may be allowed to see the 
judgment? 	 - 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair cpy of the 
judgment? 

Whether thejudgment is to be circulated to theother Benches? 

judgment delivered by Hon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
• .GUWAHATI BENCH 

Original Application No. 173 of 2005 

Date of Order :This the., 291h  day ofJune, 2005. 

The Hon'bie Sri justice G. Sivarajan, Vice-Chairman. 

Smti. SabftaDeyBhowmick 
S/o Sri A.K. Dey Bhowmick 
Gauripur Town, Ward No. 2, 
Baruapatty, P.O. Gauripur. 
District - DhubrL 

Applicant 

By Advocates Mr. A.S. Choudhury, Mr. I. Hussain. 

- Versus - 

The Union of India, through the 
• Secretary, Ministry of Human Resource, 
Govt. of India, 
New Delhi. 

The Commissioner, 
KendriyaVidyalaya Sangathan, 
181  Institutional Area, 
Shaheed jit Singh Marg, 
NewDeihi -.110 016. 

The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Region, Khanapara, 
Guwahati.- 22. 

The Assistant Commissioner, 
Kendriya Vidvalaya Sangathan, 
Kolkata Region, E 13 Block, "Labony" 
Salt Lake, Koikata - 64. 

Sri Nidhin Kumar Sikdar, 
Music Teacher, Kendriya Vidyalaya, 

• Kokrajhar (Under order of transfer 
To Kendriya Vidyalaya, Coch h eh ar.) 

By Mr. M.K. Mazumdar, counsel fOr the KVS. 
• Respondents. 
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Or 

SIVARAJAN. L(V.C.' 

The matter comes up fO. admission. Heard Mr: I. Hussain, 

learned counsel for the applicant and also Mr. M.K. Mazumdar, 

learned counsel for the K.V.S. 

2. 	The matter relates to transfer of the applicant and the 5 

respondent. The applicant is transferred from KVS, Cochbehar to 

KVS, Kokrajhar in place of the 51h respondent The 51h respondent is 

transferred to K.V.S., Cochbehar at his request in the place of the 

applicant. The applicant's transfer is stated to be made in public 

interest. According to the applicant, she had served more than 14 

years in the hard station at Kokrajhar while the 5" respondents had 

only lesser service in that area. That apart, it is stated, she is 

suffering from serious Illness. According to the applicant the transfer 

order is in violation of the transfer norms published by KVS. It is 

stated that the respondent Nos. 2 to 4 have not considered these 

matters while passing the impugned transfer order. The applicant has 

already brought these matters to the notice of the second respondent 

by representation dated 17.06.2005. Hence, this is a matter to be 

considered by the said respondent. 
0 

3. . In the nature of the direction being issued, it is not necessary to 

issue notIce to the 5' respondent. Since the applicant had: made 

detailed representation dated 1 7.06.20O5 (Annexure - 3) before the 

2nd respondent against her transfer,, I am of the view that, this 

application can :  be disposed of at the admission stage itself. 

Accordingly, there will be a direction to the 2 respondent to consider 

the representation dated 17.06.2005 (Annexurè - 3) sent by the 



e. 
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applicant and pass appropriate order leeping the.norms for transfer 

in mind within a period of 6 weeks from the date of receipt of this 

order. In the meantime, if the applicant has not been relieved/5th1 

respondent has n'ot come and joined in the post held by the appllcant, 

this transfer order, in so far as the applicant and the 5" respondents. 

are concerned will be kept in abeyance till, the disposal of the 

representation as directed hereinabov. 

The O.A.. is disposed of at the admission stage itself as above. 

5; ' ,•  

(G - SIVARAJAN) 
VICE CHAIRMAN 

/mb/ 

a 
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IN THE CE?RAL Al 

GAUHATI BENCH 	... 	 I . 

An application under Section 19of the Central 
Administrative Act,1 985) 

ORIGINAL APPLICATION N. f 	/2005. 

5mt. Sabita Dey Bhowmick _Vs r  Union of India & Ors. 

SYNOPSIS OF THE CASE. 

/ 	
The application has been against the impugned 

order dated 30.5.05 passed by the Kendriya Vidyalaya 

/ Sangathan, New Delhi so far it releates to transfer of 

jthe applicant and Respondent No. 5 are concerned (vide 

I Annexure No. 2). 

The applicant was ±m±xt±X initially appointed as 

Music -1 eacher in £endriya V idyalaya in the year 1976 and 

posted at 	Meghalaya. Then transferred to Borjahar 

in 1977 and then to Kokrajhar in 1986 and served there till 

/2Doo. Thereter she was transferred to Kendriya 

/ Vidyalaya, Cnchbehar in the year 2000. 

While the applicant was serving in K.V., Cochbehar 

and was at home due to'surnmer vacation, received the 

irnugned order dated 30.5.05 at home passed by the 

Kendriya Vidyalaya Sangathan, New Dlh1 transferring the 

respondent NO.5 fromK.V., Kokrajh.arto K.V. Cochbehar,  
on request and the applicant from K.V.Cochbehatto. K.V. 

460 
Kokrajhar, patedly on public interest. 

The applicant has approached this Hon'ble Tribunal 

with a prayer for setting aside and quashing the impugned 

transfer order SO far it relates to applicant and the 

respondent No. 5 are concerned and for allowing her,ø to 

continue as K.V. 0 chbehar as before on the grounds set 
for-tti in paragraphs 5 of the application. 

Fileyby 

(I. Hussairi) 

Advocate. I 
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Guwht' bench 
IN THE CENTRAL 

GUWAHATI BE1CH ::: GUAHATI. 

An application Under Sec. 19 of the Central .Admirii-
strative Act, 1985. 

ORIGINAL APPLICATION NO. 	005. 

Srnt. Sabitra Dey Bhowmick -Vs. - anion of India & Ors. 

INDEX 

Particulars of papers. 	 Page No. 

I . 	Annexure No. 1, 1 (a),1 (b),1 (c) 

Medical certificates etc. 	 12to 14 

2. 	Annexure No.2 : 

Impugned transfer order dated 
30.5.05 	 15. 

Annex ure No. 	: 

Representation dated 17.6.05 	
16. to the Hesporent No.2. 

AnnexureNo. 4 

Transfer guidelines of K.V.S. 	 17 to 37 

Filed by 

(I. Hussain) 
Advocate. 
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IN THE CENTRA 	1 

GUW'HATI BENCH :: GUWAHATI. 

An application under Section 19of the Central 
Mministratjve Act, 1 985. 

ORIGINAL APPLICATION NO. 	/2005 

Smt. Sabita Dey Bhowmick -Vs.- Union of Inida & Ors. 

LIST OF DATES 

Dates Earticulars Ax.
-: 

 5.7.76 Appo4.nteé as Music Teacher 

In K.V. 	and posted at 
ura. 

 1O.11 .77 £ransferred  to K.V. Borahar. 

 9.9.86 Transferrd to K.V. Kokrajhar. 

 1 .12.2030 Trjsferrd to K.V. 
Cochbehar.  

20.1.05 

30..O5 

Undergone operation due to 
Golibladder etc. peroblem or 	Axrvz1,)di(4) 
and was hospitalised treatment 	1(e) 
still continuing.  

The K.V.s., New Delhi Issued 
the impugned order transferring 
the RespondentNo. from K.V. 
Korajhar to K.V. ochbeha 
On reQuest and the applicant from 
K.V. ochbehalr to K.V. Kokrajhar 
on public interest in violation A, __ 
of transfer guidelines. 	 P- 3 

17.6.05 Appointment submitted representL 
ation to the Cornmjssjoner,K.V.S. 
New Delhi. 

Fid by 

(I.Hussajn) 
Advocate. 
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IN THE CENTRAL AD'4INISTRAT DIE TRIBUNAL 

GAUHAT I BENCH G U1AHAT I 

4 1 

2 

( An applicatinn under Section 1 9 of the Central 

Mrninistrative Tribunal Act, 1 985. ) 

ORIGINAL APPLICATION NO. 	J2 005. 

BETWEEN 

Smti Sabita D.y Bhowmi 	... 	Applicant. 

The Union of India and Others •.. Respondents. 

DETAILS OF THE APPLICANT: 	- 

Name and Mdress: Smti Sabita Dey Bhowmik 

$/o Sri A.K.Dey Bhowmj1ç 

Gauripur Town, Wax No.2, 

Baruapatty, P.O. Gauripur. 

fist. Dhubrj. 

Designation : 	Music Teacher, 

Cochbehar Kendriya Vidyalaya, 

Cochbehar, West Bengal, 

Under order of transfer to 

Kendriya Vidyalaya, Kokrajhar, Assam. 

ARrICuLARsoF JRESP3ENTS: 

Name and DesignatiDnmof the 	 - 

Respondents: 	1. The Union of India, through 

the Secretary, Ministry of Human 

Resources , Govt. of India, 

New Delhi.. 

2. The  Commissioner, Kendriya Vidya].aya 

5angathan, 

18, Institutional Area, 

Shaheed Jit 5irzgh Mar'g, 

New Delhj- 110016 

..• 	2 
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The Assistant Commissioner, 

Ker.riya Vidyaiaya Sangathan, 

Guwahati Region, Khanapara, 

Guwahati-22. 

4.. The Assistant Commissioner, 

Kendriya Vidyalaya, Sangathan, 

Kolkata Region, E 1.3 Block,tlLabony 11  

Salt Lske, Kolkata-64. 

5. Sri Nidhin Kumar Si1cda, 

Music Teacher, Kendriya Vidya].aya, 

Kokrajhar ( Ur.ër Order of transfer 

to Kendriya Vidyaiaya, Cochbehar. 

1. PAICULARS OF THE OER AGAINST WHICH 

PLICATIQN IS MADE :- 

The applicatian hasrnbeenmfiled against the 

impugned order Wo.F.3-1 (D) MSC ( UST/2005/Kvs(ESTT III) 

Dt. 30.5.2005 issued by the Education Officer, Kendriya 

Vidyalaya Sangathan so far it relatesto transfer of 

the Applicant, Srnti Sabita Dey Bhowmik ( Applicant) and 

Sri Nidhir Kumar Sikdar ( respot.ent No.5) are concerned. 

As per the said transfer order, the respondent No.5 

has been transferred from Kendriya Vidyalaya, Kokrajhar 

to Kendriya Vidyalaya, Cochbehar on request and 

transferring the applicant from Kendr..iya Vidyalaya, 

CKokrajhar purportedly showing in publicinterest. 

(v ide Annex ure No. 02, ) 

This application ha also been made against 

non considration of the representatirn filed by the 

applicant dt. 17.6.05 addressed to the Commissioner, 

Kendriya Vidyalaya Sangathan for cancelling the 

transfer order and allowigg her to continue her service 

at Kendriya Vidyalaya, Cochbehar. 

..• 	3 
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2. 	JURISDICTI N OF THE r1uBuNAL. 

The applicant states, that although sie is servthg 

at K.V. Cochbehar, West Bengal and then impugned transfer 

order has been issLed from New Delhi transferring her to 

Kokrajhar (Assam) and she is originally hailing from Assam 

this Hon'ble Tribunal has the jurisdiction to entertain 

this application. 

 

The applicant declares 4that the applicatin is 

filed before this Hon'ble Tribunal within time 

limit prescribed under Sec.21 of Administrative 

Tribunal Act, 1983. 

FACTS OF THE CASE 

	

4.1 
	

That the applicant is a citizen of India and 

perma nent resident df Gauripur Town, 9.0. Gauripur, 

Di5t. Dhiibri, Assam and presently residing at Cóchbehar 

Djst. Cochbehar, West Bengal. 

	

4.2 	That the applicant was initially appointed as 

Music Teacher and she joined at Kendriya Vidyalaya, 

herein after referred to KV and joined at Tura, Meghalaya 

on 5.7.76. Then she was transferred to KV Borjhar and 

joined on 14.11 .77. Thereafter, she was transferred to 

K.V Kokrajha3 and joined there on 9.9.86. She served at 

K.V. Kokrajhar uptO 30.11 .2000. 

It be mentioned herein that applicant' s husband 

Sri A.K. Dey was also serving at K.V. Kokrajhar and was 

transferred to K.V. Cochbehar a co,iple of years back. 

... 	4 
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In the meantime, the applicant was transferred from K.V. 

Kokrajhar to K.V. Cohbehar and joined there on 1.12.2000. 

Just after few months the applicant's husband was transferred 

from K.V. Cochbehar. As  his prayer for cancellation of 

transfer was rejected, he tendered his resignaticin as it 

was not possible for the applicant as well as her husband 

to live in separate places who were also to look after 

their daughter. 

4.3. 	That the applicant states that while she was at 

Cochbehar, she was suffering from various ailments including 

acute gall bladder trouble and she was hospitalised and 

operated upon on 20.1 .05 at Kolkata. She was advised 

rest and was undr constant medical care. Inste of all 

these, she is still suffering from various complicacies and 

undergoing treatment at Cochbehar and Kolkata. The 

applicant is annexing some ofthe medical certificates f or 

kind perusal of the Hon'ble Tribunal. 

The copies of Medical certificates etc. 

are annexed as Annexure  No.1, 1 (a) & 1(b). 

4.4. 	That the applicant states that while she was 

serving at Cochbehar, she went home due to summer vacation. 

While at home, she received the impugned or.er dt. 30.5.05 

on 16.8.05 by which the respondent No.5 who was serving 

at K.V. Kokrajhar has been transferred to K.V. Cochbehar 

at his Own request and the applica 	from X.V. Cochbehar 

to N.V. Kokrajhar purjortedly shown as on public interest. 

The copy of impugned transfer oi.er dt. 

30.5.05 is annexed as Annexure_No.2. 

- 	 0 .. 	 5 
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4.5. 	That the applicant states that after receipt of 

the transfer order she sent a representation Ut. 17.6.05 to t1 

the respondent No.2 stating the facts in detail as well as 

regarding her ailments and prayed for cancellation of her 

transfer and to allow her to continue at K.V. Cochbehar. 

The copy of representatio;n dt. 17.6.05 

is annexed as Annexure No.3 

4.6. 	That the applican. statewthat the resoondent No.5 

earlier served as K.V.  Cchbeiar for about 18 years before, 

he was transferred to K.V. Kokrajhar in December 2000. 

4.7 	That the applicant states that due to summer 

vacation ( which will be u.to 27.6.05) she is at her home 

and has not joined at K.V. Kokrajhar with a hopethat 

her representation will be considered favourably and she 

wil be allowed to serve at Cochbehar. But till date she 

has not ileard anything from the respondents. As such 
she has been compelled to approach this Hon'bie Tribunal 

for redressal of her grievances. 	 * 

4.7 	That the applicant states that earlier she served 

at Kokrajhar for long fourteen years before her transfer 

to Cochbehar. Now the respndents are again transferring her 

to Kokrajhar just to accommodate the respondent No.5. 

4.8 	That the applicant states that she is now about 

56-1/2 years of age and will retire in November 2008 and 

is suffering from various ailments as stated earlier for 

which there is no proper medical facilities at Kokrajhar. 

Her life will be in danger ifshe is to serve at Kokrajhar 

Y -41 	

.. 6 
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4.9 	That the applicant states that the respondent 

authoriti3s have issued a Transfer guideline w.e.f. 

19.1.05 for transferring employees/teachers of K.V.S. in 

India. The clause 20(2) which is relevant in the instant 

case is quoted below :- 

' TWnere transfer is sought by a teacher under 

clause 8 of he transfer guidelines after a 

continuous stay of 2 years in the VERY HARD  

STATION or 3 years in the North East, A &N 

Islands and other declared hard stations or by a 

teacher falling under the ground of medical/ 

death Of sp, ouse/ less than three years to 

retire or, Very hard case involving human CO!flpa-

ssion. In the event Of non-availabilitjr of 

vacancy at his choice station, the Vacancy shall 

be created to accommodate him by transferring 

the juniorinost teacher in the serice of K.V .S. 

in the said station of the same category(post/ 

subject ) However, the Principals who have 

been retained under Claue 4 to promote excellance 

would not be displaced under the olause.' 

The dopy of transfer guideline is 

annexed as Annexure No.4. 

	

4.10 	That the applicant statew tat there is K .V. 

in Panbari, Assam where junIor teacher is serving at 

frodi other schools in Assam and West Bengal. The respondent 

authorities could have transferred the respondent N0.5 

to any such school without disturbing the applicant. 

•.. 	7 

97 
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4.11. 	That the applicant states that the respoxent 

No.5 earlier served at Cochbehar for about 18 years and 

again he has got the transfer of his choice at the cost 

of the applicant without any apparent reason. 

5• 	 GROUNDS: 

5.1 	Forthat the resbondent authorities ought to 

rve considered the fact that the applicant has already 

j served the N.E. States since 1976 till 2000 inclusive 

of 14 years at Fokrajhar. She was transfereed to 

Cochbehar on humanatarian ground as her husband was also 

serving here at the relevant time. Generally a person 

who serves in a difficult place is not transferred 

again more so when she is in Verge of her retirement. 

5.2 	That the respondents authorities have failed to 

consder the case of :he applicant that she is suffering 

from Various ailments for which there is no proper 

facilities are available at Kokrajkiar and ought not to 

have disturbed her jeopardicing the life of the applicant. 

5.3 	For ti-:at as per transfer gu±deline, clause 10(2) 

in case of transfer of teacher to station of his choice, 

the juniorrnost tacher is to be transferred. But in this 

Instant cas, the applicant is the seniormost person and 

V is also senior to resondent N5. As such the authorities 
could have transferred the respondent No.5 to any other 

school where junior teachGrs are serving if any want to 

accommodate him. 

5.4 	For,tat as per the impugned transfer order, 

the respndent No.5 has been transferred "on request't but 

...8 



- 	8,- 

it is mentioned in the order that the applicant has 

been transferred on public interest. This is not a 

/1 routirutransfer order on public interest but at the 
/ instance of the resporent No.5. The respodent No.5 cannot 

dictate the authorities to displace some other person/ 

teacher for his personal gain. The action of the 

r2spondent authorities is biased and uncalled for and 

against the principle of equity, good conscience and 

administrative fairness. As such the imputned transfer 

order is liable to be set asd.de and quashed. 

5.5. 	For t)\at the respondent authorities ought to have 

considered her representation favourably allowing her to 

continue at K.V. Cochbehar. But they have not consideeed 

her prayer till date. 

6. 	DETAILS OF HEi IES EXHAUSTED: 

The applicant has filed a representation dt. 

17.6.05 against the impugned transfer order which is 

yet to be considered by the repor.ent No.2. However, 

because of urgency of the matter, 1the  applicant has 

approached this Hon 'ble Court without waiting for 

consideration of her prayer by the re spondent No.2 for 

redressal of her grievances. 

7. 	MATTERS NOT:  PFQFIQUSLY FILED OR FENDING 

BEFOLE ANY OTHER COURT 

The applicant declares that she has not flied 

any suit, writ petition or any other application/petition 

etc. In any Court of law and no case is pending before any 

Court or Tribunal. 

... 	9 
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8. 	BELIEF SOUGHT FOR : 

Unier the facts and cirôumstances,as stated 

above, the applicant prays that the application be 

admitted,,records coiled for and notices be issued to 

the respents, to show cause so as to why the relief 

sought for should not be granted and after hearing 

the parties and on perusal of the records, be pleased 

to grant the following reliefs :- 

8.1 	To set aside and guash the impugned transfer 

order No.F-3.1 (D) MSC/MUST/2Oo5//S(ESTT III) 

Dt. 30.5.05 passed bythe Education Officer, 

urer the respondent No.2 i.e., the 

Commissioner, Kendriya Vidyalaya Sangathan, 

New Delhi, so far it relates to transfer of 

the respondent No.5 (Sri Nidhir Kurnar Si1ar) 

and transfer of the applicant (Smti S.D. 

Bhowmik) to K.V. Cochbehar and K.V. Kokrajhar 

respectively ( vie Annexure No.2) 

8.2. 	To allow the applicant to continue at jV. 

Coochbehar as before. 

8.3 	To grant any other relief to wh±ch the applicant 

is entitled to. 

9 	INIUMIRELIEF r 

The applicant prays that pending disposal 

of the application :- 

1) the operation of the impugned transfer order 

Bi, F .3.1(D) MSC/i'IUST/2005/iS (ESTT III) Dt. 

30.5.05 passed by the Eaucstion Officer,KXTS 

... 	10 
57 
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under the respondent No.2 ie., Commissioner, 

Kendriya Vidyalaya Sangathan, New Delhi so far it 

relates to transfer of the resiondent No.5(Sri - 

Nidhir Kumr Sjkr) and transfer of the eoplicant 

(Srnti S.D. Bhowmik) to K.V. Cochbehar and K.V. 

Kokrajhar respetive1y ( Vide Arirexure No.2 ) 

may kindly be stayed/suspended. 

ii) The a)plicant may be allowed to serve as Music 

Teacher at K.V.  Cochbeahr as before in the 

interest O justice. 

DETAILS OF USTAL OPDER. 

Postal Or.er No. 	 for Rs.50/- 

Date of Issue : 27 	, 
Issued from : G.P.O. Guwahati. 

Payable at 	 Guwahati. 

LIST OF ENC LOS ORES: 

As per Index. 

VERIFICATION 

11 



VE R I F ICATI ON 

I t  Sri Sabita Dey Bhowrnik, aged about 56 years 

6 months, wife of SriA.K. Dey Bhowmik presently 

staying at Cochbehar do,hereby verify t at the 

contentw in paragraph 1, 2, 3, 4, 6 & 7 are my 

personal knowledge and paragraph 5, 8 and 9 are 

believed to be true as legal adice and I have 

not suppressed any material fact. 

Date: 2 	05.  CV  qq z TA S~ A(O'tl~ ~a~ 

Place: Guwah%j. 	Signature of the Applicant. 
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KOLKATA ADOflESS 

4;) 	 OK-7/3. Salt Ldke, Kolkcto-700 091 • Ph 2359 2931 / 32 /33 
CK-44. St Lake, Kolkata-700 091 • Ph 2359 0742 /19132 

CL-88. Salt Lnke. Kolkata-700 091 • Ph 2337 7750 / 2359 6618 
67, Ashutosh Mukhurlee Rd.. Kolkata-25 • Ph 2476 9969 / 70 

RANIGANJ ADOPESS 

	

NSB Road, Nec,' Punohi More, Rinjzuij • Ph : (05341) 2441565 	IV 

[Regd. Under Societies Act. No. S-32BO of 81-82J 

Dept. of Minimal Iniasn,e Surgery 
Unit 

• 	
DISCHARGE CERTFICATE 

Name .........SA7 	 Ago ' .... Sex - 

Address . ..........T1 	 ........................................................... 

Date of Admission . ....... i}.:.QL:.c3 ....... 

Date of Operation ' .............. 	 Date of Discharge 	.... .Q1 

Diagnosis  ......... 

• 	 Operation Note : 	..s 1 C.Jc(2J.fl 

................... 

Surgeon 

Ahaesthesist 

• : 	 PostOperation-Period 

ADVICE ON DISCHAPGE 
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• E1'-rtEAD 	CK CANCER SURGEON 

Mobo : 632061182 . * 
Specialige 	icadaches, Vertigo. Thyroid disorders, 

Micro - Ear Surgery, Endoscopic Sinus Surgery, Orac & 
-. 	 -, .-.. 	 Mk rncr Siiraerv. 
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Phonosurgery. Hearing Aids. 

Date 	L,/o /o(• 

Name • 	
Age 	 • 
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.Mukherjee 	
i9 c( 

M.R.B.S., aU, DMRT (Cal') 	
•i11 crf31r 	Sudhir Medwal Stores 

Physician (Ge. & Onco) 	MY 1EDICL 	N.N,Road, Power House Chowpatht CoB. 
Time : Morning 2 p.m. to 4 p.m. 

	

Ex. Chief Medical Officer 	 Gunlabarl 	 Evening 7 p.rr to 10 p.m. 

B.S.F. 	
Time: 12 Noon to 1 .30 p.m, 	 Ph. : 229247 

(Except Friday) 
Resi Rail Ghumfl Phone: 226239  
N,N.Road. CoB, 

Name 	
D. 	 Lila Pharmacy 

Pundiba ri  

Age - - St P . Date 	. . 	
Friday 12 Nocn to 6 p.m, 

Ph,No. :270419 

	

At 	P- 1o(c, 
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Kendnya Vidyalaya Sangathan 	 - 	 - 

• 	 18, Institutional Area, Shaheed JitSingh Marg, 
 

T - 

 

	

.NewDelhi - llO-OlS 	.•. 	 & 	I(i') 	 . 
Date :30.05.2005 

F1(D)4SC(uSDl2005fS (ESUJII) 	 • 	 -•- 	 -- 	 •' 	
( 7  

TRANSFER ORDER - 
In teirns Of dause 10 (2) of the latest transfer guidelines which inter-alia. Provides to create a vacancY so as to accommodate the persons who are figuring in pnonty list II, as per their priority position, transfer of the fotloving employees 

is hereby ordered on request / in public interest. The displacement of employees have been effected as per clause 10(3) of latest transfer guidelines. The employees transferred in public interest and from NEt-I and VHS are entitled for all 

PO:— MSC MUST  

S.No mpcode 	Name 	
- 	 From------ 	 To- 	 Nature of transfer 

• 	
RegStnKV 	-Name 	 •' Reg Stn KV 	-Name 	 - 	-- 	Shft 	- - 	- 

6 70071 	 SHRI SUDHAMA RAM 	
07 540 1294 RAMGARH (ITBP) 	 1 	07 539 1308 MIJLLANPUR GARIBDAS 	 1 	On request 

- 	
(By disptadng) 	 - 	 - 	- - - 	 - 	. 

- 	 . 	
1 	07 540 	1294 RAMGARH (ITBP) 	 I 	In pub. m t. 

MRS INDER.JEET KAUR 	
07 539 1308 MULLANPURGARIBDAS  

KISHAN  

(Bydisplang) 	 - - - 	 . 	 - 

Mrs SUDESH SHARMA 	 07 	173 1297 BHATINDANO.I(THIM'RG) 	1 	07 174 	1300 BHATINDANO.lII(S) 	 1 	In pub. nt. 

8 80060 	 SHRI SHEEL KUMAR SINGH 	08 228 1389 RAIWALA 	 1 	15 409 1732 KANPUR CANTT 	
On request 

(By displacing) 

SHRI RESH SRIVASTAVA 	15 409 1732 KANPUR GANU 	 1 	15 404 	1724 FAThH RH 	 - 	 I 	In pub. nt. 	
/ 

9 10005 	 SHRI NIDHIR KUMAR SIKDAR 	10 256 1479 KOKRAJI-{AR (1-IATHIMATHA) 	 1 	06 	150 1247 COOCH BEt-tAR 	 1 	On request 

(Byisplang) 	 - 	- 	 - 

.ySMT S D BHOWMIK 	 06 150 1247 COOCH BEHAR 	 1 	10 256 	1479 KOKRAJHAR (1-tATHIMATHA) 	 1 	in pub. mt. 

10 100164 	 SHRI AVIJIT PROSAD MAITRA 	10 252 1473 ITANAGAR.NO.II 	 1 	06 	143 1287 SEVOK ROAD 	- 	 1 	On request 

- 	 (By displacing) 

SMT N CHAKRABOR 	 06 143 1287 SEVOK ROAD - 	 1 	06 153 	1252 	NGTOK 	 1 	In pub. nt. 

- 

This 	theapproval of the Competent Authority of VVS.  

. 	

. 	 fl\r-- i 	- 

( 	

- 

. 	
- C 	c •' 	 . 	- '- 	 t 	 (RANVIRSINGH) 

EDUCATIONOFFICER 

Distnbution 
- L The individual concerned  

• , 	2. The pricipal concciIed with the direction to rlicvc the employee immediately. The) 	 intimate this office / RO concemc .bout relieving /joining of the employee. 

t1vocatø 	3. Assistant Comrni'tsioni.r. KVS kO conccrnc.d for information v'd PLCLSar\ action,. -, 	 - 

4. Audit Accoqn Otlicer of the region concerned for nccca action. 	 - 	

r 	 • 	 - 

S General Scre 	of the rccogniscd associations of KVS 	 I 
6 Offlcecop 	

I 

I 	 • - 	- 	 - r-i--. -- 	.1 	 - 	 -- 	-• 	 . 	 - 	- 	 . 	 - 	 . 	- 
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4 reohe Commissioner, 

	
J 

Kendriya Vidyalaya Sangathan 
New Delhi-I 6. 

(Through Proper Channel) 
	

Date :- 17-06-05 

Subject :- Prayer for modificatlo.n of transfer. 
Ref:- Transfer order No. F 3-1 I MSC (MUST) 2005/KVS(ESTT) Dt.30-5-05. 

Sir, 
With reference to the above I would like to bring to your kind notice the 

following few lines for favour of your kind consideration and necessary action. 
That Sii I have joined KVS on 5th July/1976 and served in the North East 

Region more than 18 years. I served in K.V. Tura from 05-07-76 to 10-11-77 , K.V. 
Borjhar 14-11-77 to 30-08-80 and K.V. Kokrajhar from 09-09-86 to 30-11-2000. 

My husband Mr. A.K. Dey Bhowmick was also a K.V. teacher 'vho got transfer 
from K.V. Kokrajhar in 1993. But I was deprived of getting transfer on spouse 
ground and had to stay there alone in a declared disturbed place like Kokrajhar till 
Npvember 2000. I joined K.V. Coocibehar on 01-12-2000 and after a few months 
my husband was displaced from Coochbehar in 2001. Again we were disturbed 
and the situation compelled my husband to take VR in 2001. 

That Sir, I have been transferred before the completion of 05 years at K.V. 
Coochbehar and again been put to K.V Kokrajhar where I worked more than 14 
years. Moeover, clause 10(2) says that the Junior most teacher will be displaced. 
But hOw can I be displaced when I am senior to the person transferred to this place 
when there are Junior teachers serving in nearby schools. 

That Sir, M, N.K. Sikdar transferred to K.V. Coochbehar already served the 
Vidyalaya sence the opening of The Vidyalaya till November 2000 getting all the 
home town fecilities . Moreover, after4th November 2005 I shall also be entitled to 
get the benefit of LTR. All these things have not been kept in view before my 
displacement. 

That Sir, recently I have undergone an operationand since then I am facing lot 
of complecacies. So, it is not possible for me to join K.V. Kokrajhar where I will not 
get all sorts of medical fecilities. . 

Under the above circumstances I would like to request you kinldy to consider 
my case sympathetically and cancel the transfer order and retain me in the same 
Vidyalaya so that I may continue my service. Kindly inform me about your decision 
within ten days otherwise I maybe compelled to take recourse of law for redressad 
and that too without further reference. r 

Thanking you, 
Yours faithfully, 

nclo:- 
Discharge Certificate from Anandalok Hospital. 	. 	Av/ 
Prescription of ENT. 	 (Mrs. S.D. Bhowmick) 
Prescription of General Phisician. 	 - 	... 	Music Teacher 
Urine Culture Report 	 KV. Coochbehar. 

Okt  

: 	 - 	- - - 
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KENDRIYA VIDYALAVA SANGATHAN 

NEW TRANSFER GUIDELINES WITH EFFECT 
FROM 19.01.2005. 

In supersession of the existing guidelines / orders onthe 
subject, it has been decided that transfers in the Kendriya 
Vidyalaya Sangathan will hereafter be made, as far as practi-
cable, in accordance with the 9uidelines indicated below: 

2. 	In these guidelines unless the context otherwise 
requires: 	. 	 .• 	- 	 - 

	

•Y('7 ),;J 	' 	r 	.' Ei-J 	:. 	r:( 1. 
I) . 'Commissioner'nieans CommissionA Kendriya 

Vidyalaya Sangathan includind any officer thereof 

	

•1 •-'- 	 '4I?.-. 	 S • 	s 	1 . 	 . 

who has been authorized or delegated to exercise 
fuddtions of the 

w Comm,ssioner.: 	:. 

ii) 	"Performance" means
t. . 	

.• 

	

I 	 Q .,  
,.. 	,a) Where,the.AnnuaI Confidential Report(s) is . 

	

4... 	 ....... 	 . 	. 	* i1..1I 	 . 	 .. . .. 

: 0 available .  intfepqpcer9ed Reional 
- Office, the assessment of teacher as reflected 

in his Annual Confidential Report for the last 
three years preceding the year in which 
transfers are taken up. I  

b) Where the Annual Confidential Report(s) for 
last three years or any of the last three Years 
is not available in the concerned Regional 
Office for whatever reason, the assessment 
by the Assistant Commissioner of the Region 
from where transfer is being sought on the 
work and conduct of the teacher for the year(s) 
in respec.t of which the ,ACR(s) is/ are not 

1:.,availabfe  
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"Sangathan' means the KendriYa Vidyalaya 

Sangathafl. 
"Service" means the period during which a 

person has been holding charge of the post in 
the Sangathan on a regular basis. 

"Station" means any place or group of places a s
, 
 

notffied by the KVS for the purpose of transfers, 

from time to time. 	
.. 

.5 	 . 	 ... 

"Region" means aregiofl. as flotified by. the 
ComrniSSiOfler, ôonrisifl9 Kendr&a VidyalaYas 
in a specified area of the country and,placed under 

46ioner-ki  
the charge•  •oan AStt'CG11im1 

• 	

.. 	 zt 	 ilh1V 

vu) . Stay means service at .a stallofl excluding the 
• 	 '- . 	 •'• 	 • 	6f .

'  

penod oç pepos 	 o 	3, 	ice from 

duties exceeding 30, day,(&5Y in case of 

N.E. Region, Sikkim.afld A&1" lndita stretch 
1 

other than on training or vacatiOfl... . 	 •. 

•5•5 •t 	)5 	 •' 	

. 	 . 

Teacher' means all categories of teachers in the 
employment of Sangathafl but does not include 
VicePrifl?iPals, principals; Education Officers and 

above 1  for the purpose of transfer. 

"Year' means a period of 12 months commencing 

from 	April. 

Unless the context otherwise indicates 
Words importing the singular number shall include 
plural number and vice-versa. 
Words importing the mascukifle gender shall 
include the femininegefider. 

3.. 	
Although in terms of their all India transfer liability, all 

the employees of the KVS are liable to be trsferred at an 

time, no transfers will be rnadother than o'ädinistratiVe 
'5 	 1)1 tit jt 

.1 
.5 

•). 	....I. 

.,."• 	

.5.. 

. 	. 	 _•_ 
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ground or on request made by teachers outside the Region 
identified for this purpose by KVS except for The reasons! 
circumstances explained under clause 10(2). Transfers can 
not be claimed as a matter of right by those making requests 
nor do these guidelines intend to confer any such right. In an 
academic session, request of an employee for transfpr will 
not be çonsidéred more than once. 

4. 	The maximum period of service at a station shall 
generally not exceed three years in the case of Assistant 
Commissioherg and five years in case of Princpals' Education 
Officers. In case of Principal, Commissioner may extend the 
period of service bqyond five years at a Vidyalya in order 
to promote acadernic excellence. : notj.  

1. 5. 00!A 	'dthrs théfolIbwinWdtjfdbd administrative 
gro'Unds'fO?tánsfers:.. fiV 	 ELJOfl9 

0) A teacher is liable to be transferred on gr3unds of 
rriiscdnduct', dr nsatifctory acadefriic' 
perforriancd h'tIié e6riiendátion of the 

GJ513 1 Principal and •thèChafrrñ'à'Mofthe Vidyalaya 
•  Management• Committee, of the Kendriya 

Vidyalayal the Assistant Cornmssioner of the 
Region. However, Commissioner,, KVS reserves 
the right to transfer any employee on 
administrative grounds. 

(ii) Transfer of spouse of a Principal to a Kendriya 
Vidyalaya at the station where the Prirkipal is 
working or nearby, but not the Vidyalaya where 
he is a Principal. In case no vacancy is available 
at the Kendriya Vidyalaya nearby, the spouse of 
the Principal may be posted even in the same KV 
provided there is a clear vacancy. This provision 
is applicable to the spouse of the Chairman, VMC 

P''a!so. 	 ;w 
, 	nnoiiupei offi o rX  0b boj1i1obi 	I 

V-,- 	'•j 	 I 	 ' 

'S 
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6 (A) 	As ar as possible, the annual transfers may be 
made during summer vacations The ci ucial date 
for determining the eligibility, stay etc, for those 
serving at the Vidyalayas at North Eastern Region, 
very hard stations/hatci stations shall be 301h  June 

and in rest of the cases, it shall be 
31st  March. 

However, no transfers except those on the 
following grounds shall be made after 301h June 

	

- 	 Any modification /corrigendum arising out ,of• 
effecting regular transfers wiUbe completed by 3i 

July.. 

•Organizational reasons, adriinistratiVe 
grounds and casescovered byause.5. . 

l .Transfers onaccpupt ..of death of spouse ; G. 
serious illness when it is not praçtiçalle to 

Ii 

	

	 defer the transfer till next year without causing 
serious danger to the life of the teacher 1  his 

- 	 spouse and sn/ cuhter 	 a44 

lF 	
I 	I 

''. 	 •'  

	

Ni 	AiitiiI trnsfr as orovided in clause 412. 
01 

6 (B) 	(i) 	The teacher of the particular category who 
• has the maximum length of service in a 

Kendriya Vidyalaya will be identified as ' 
excess to the requirement based on the staff 
sanction order issued by KVS for a particular 
year. The teacher thus identified as excss to 

4 

 the requirement at Kendriya \/idyalaya level 
will be transferred out of station, only if no 
vacancy, exists in that station and if he 
happens to be the one who has the 
maximum length of service at that station. If 

- 	
he is not so, then the teacher/ staff who has 

ii 	ru 	
, the,,maxim,im length of service in thatstatiOfl 

will be transferred out The teacher/Lstaf 

I 	
'kJ 	kidentified aseCces tothe equireiia 

L 	
;14 

t 

- 

.J 

• 	 • 

• 	 ''''.':';: 
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Kendriya Vidyalayc level will be adjusted 
against this created vacancy/any existing 
vacancy within the station or in the ncarust 
V idya I a ya. 

ii) 	The following categories of teachers will be 
exempted from being identified as excess to 
the requirement except in the event of non-
availability of other teacher in that particular 
category (post/ subject) in that Kendriya 
Vidyalaya / station for being adjudged .as.... - 
excess to the requirement. 

who are covered under medical' grounds for 
seeking transfer under the tranj,er guidelines. 

"who are physically challenged, 
 

whose spouse has died within the last two 
years with reference to 31 March of the 
'particular year. 

who have less than three years of service for 
/ retirement on superannuation with reference 

to 31 s' March of the particurar year. 

Spouse of KVS employee. 

In such a situation the teacher who has the next maximum 
length of service in that Kendriya Vidyalaya/station will be 
identified as excess to the requirement and redeployed as 
per clause 6(B) (i) above. 

In the event of non-availability of teacher from the non-
exempted category for being identified as excess to the 
requirement wherein it becomes inevitable to redeploy the 
teacher from the available exempted cátegores, the teacher 
among the said exempted categories will gel. preference for 

:..'. 

- 	

_•( - 

\0 

S 
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being retained in the above sequence as at a) to e) i.e. the 
teacher from the lower exempted category will have to move 

out. 

7. 	The transfers shall largely be done against 
vacancies on the basis of requests received for the same, 
provided that, 	 . . 	. 

In the event of there being more than one request 
for the same vacancy, priority for transfers on 
request against •vacancies. shall follow the 
descending àrde.r oföthbned weightage. It is to 
be calculated in terms• of entitlement points for 
organizational reasonsh interests as also the 
individual needs and Yrequest of the teachers 
,seeking transfers in accordance witi clause 8 
below.  
Transfers sought on ac&unt of medical grounds 
shall continue to be evaluated in accordance with 
the type of diseases prescribd as valid for transfer 

. .. . 
on. medical grounds. He., will be . placed en-bloc 
higher, than the others listed in clause 8 of these 
guidelines.: .., . 
Transfers sought on account of death of spouse 

• within a period of two years and transfers sought 
by employees who have tess than 3 years to 
retire, will be placed en bloc higher in the above• 
sequence than the others listed in clause 8 of 
these guidelines but below those covered under 
clause 7(b). 
Joining of spouse - As far as possible and also 
subject to the provisions contained in clause 10(2) 
such cases will be considered. Wherever transfers 

• were.made in the past for lady teachers to more ; . 

than 500 KMs from respective home towns , choic ' 
will be given to them to come back to any-poitici 

/ 	

I 	 - 

1II 	 I 
- 	 -1',- 
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withi 500 KMs., provided tlero is a vacan cy for 
the same. This category of staff members ill also 
be placed en-bloc higher in theabove seq uence 
than the others listed in clause 8 of these 
guidelines, just below the staff members li ;ted in 
clause 7(b) & 7(c). 

/ 

H 

In brief, the order of preference for en-bloc category is as 
under: 

1 Medical Grounds (MOG). 

2 Death of spouse within a period of two years frOm 
the date of death (DSP) 

3 Those who are due to retire within ttiree  years 
with reference to 31 51  March of apartiuIar year 
(LTR). 

4 Lady teachers, who were displaced to places more 
than 500 KMs from respective home towns, and 
now want to join the spouse. 

5 In the event of a tie among the same category of 
spouses, lady employee would be given 
preference over male employee, and infer-se 
priority as under among different categoi-ies: 

Joining of Spouse 	 Priority 

5.1 Where spouse is a Sangathan employee 	I 

5.2 Where spouse is a Central Government 	. 	II 

employee. 

5.3 Where spouse is an employee of 	Ill 

- autonomous body orPSUunder the 

Central Government. 	. 

5.4 Where spouse is an employee of the State 	IV 

Government or its autonomous body or PSU 

5.5 Other spouse cases. 	 V 

H 
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Note : forSpouse Cases the .aforesad priority, will be 
considered only where the teacher seeks transfer td a station 

(a) other than the one where he is currently posted and (b) 
where his spouse is posted or nearby. ThiisIcondition i.e. (b) 
will, however, not apply in those ases where the spouse of 
the teacher is posted to a non-family station,. proiided the 
transfer is sought to a plac9 near?st to the  station where his 

spouse is posted , 

6. •. Lady teachers displaced after 0 1 ,04.2060 beyond 
a distanceöf 500 Kms from respective homtoyvns1 
and who wish to come back toany position 
within 500 KMs, subject to availability ofa 
vacancy, 	 J 	

F 

Note Within 'the en-bloch;gheI?cat,egor}c the 
vacancies would be filled on the b'as;s ol 
entitlement points awarded to ec1staff membe, 
.'vithin that category tJ 1t'' 

4 	. 
8 	Organizational reason! interest shall be classified and 
assigned etititlemeht' oints as 	 IF 

' 

SI No 	 Particulàr 	'4 	. 	• E'rtitlëriiéñt 

F 	I' F 	
points 

a. 	Transfer from declared :er? h 	40Forty) 

stations" i.e. Leh, Tawarg, Chus1iJ0. 
• 	

; 	 . 

Kargil, Nubra, Zanskr, Car Nicobar 	F 

etc after completion of a stay of to 	F  

'I 

0' 	 •0 	
• 	 0.. 
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Performance 	 ____ 

o;ding 	 10 lo r achr 

E
Go

y Good 6 for each year 

d 4 for each year 

Average 0 for each year 

Below Average (-) 10 for each year 

Needs denoted by the following reasons shall be assigned 

entitlement points as given against each: 

S. 	eons/ Ground 	 Entitt Pomflt 

QISUlULI, LI IU 0 LaI I4CLI 

disability will be the same as pres- 
cribed by the Govt. of India for sa- 
nction of Conveyance allowance. 

! divorced! judicially 12 

 widowed ladies 

e station from where 01 for each year 
Fseparatted / 

er is being sought of stay exceeding 

three 	years 
subject to a 
maximum of 20 
points. 

9. 	For the purpose of calculation of entitlement points in 
respect of medical grounds as mentioned in clause 7 of these 

guidelines, such illnesses of teacher himself or his spouse 1  

9 	 . 

- 	 -. 	 ., 	 ••- j 	 H. 	' 
• 	 . 	 0 	 J 
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and dependent son/ daughter alone as prescribed by the 
Commissioner will he considered as medical ground for 
transfer. (Please refer Annexure-A). 

Note : Son will be deemed to be dependent till he starts 
earning or attains the age of 25 years, whiche'er is earlier or 
suffers from permanent disability of any kind (physical Or 

mental) irrespective of .  age limit, and daughter will be deemed 
to be dependent till she starts earning or gets rnarrie--
whichever is earlier, irrespective of age limit. 	 .: 

10.(1) 	In order to effect transfers in terms of clause 8: 
of these guidelines priority list shall be prepared listing all the,, 
applications received for transfers in terms of clause 7 and 8 
showing the entitlement points against each applicant. This 

,priority list (First) shall be operated against the vacancies 

f available only after liquidating the excess to requirement 
situation prevailing in the Vidyalayas. 	

•. 	 . 

10.(2) 	Where transfer is sought by a teacher under 
clause 8 of the transfer guidelines after a continuous stay of 
02 years in the VERY HARD STATION or 3 years in the 
North East, A & N Islands and other declared hard stations 
or by a teacher falling under the grounds of medical/death of 
spouse/less than three years to retire or very hard case 
involving human compassion, in the event of non"availabitity 
of vacancy at his choice station, the vacancy shall be creaTed 
toaccornmocfäte him by 
hflhe service of 77 in the said stati 	of The saie 
dtegory(P677Subject). However, the Principal 	h'5Ve 
bn retained under clause .4 to promote excellence would 
not-diplaced under this clause. 

Date of appointment on regularbasis will be thecriteria-- -- ' 
to decide service in KVS in the said post Whde displacing 
teachers, imrriunity shall be• granted to the teachers, as , 
applicable, for identifying and redeploying excess to the 
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requirement of teacher. Apart from them, President/General 

/
Secretary of the recognized scivice associaiion of KVS, who 
are also the members of J.C.M, will also be granted immunity. 
This facility is applicable for regional level also. 

/10. (3) 	While displacing teachers efforts will benade 
to accommodate them in the nearest KV against clear 
vacancy. 

,i 1. 	Second priority Ust shall be prepared and maintaIned 
- in respect of cases of transfers in terms of clause 10(2) of the 

transfer guideflnes listing aft the applications along with 
entitlement points of each 'applicants in terms of priorities 
given in clause 8 of the guidelines. The applicants included 
in this priority list alone will be accommodated bytransferring 

/ junior most teachers in the service of KVS in the said station 
of the same category (Post/Subject). For this purpose, 

/ Assistant Commissioners of the respective regions shall 
prepare the list of employees accordingly and circulate the 
same to all Kendriya Vidyatayas of the Region. 

Mutual transfers within the same category are permitted 
provided either of the two Aeachers is not attracted by transfer 
under the provisions of transfer in clause 5 (i). However, no 
cases of mutual transfer shall be considered beyond 301 
September of the year except in case of Primary Teaéhers, 
HM, Misc. categories of teachers and non-teaching staff whose 
requests may be considered even throughout the year in a 
restrictive manner for the deserving cases. The cases of 
PGT/TGT may be considered with the approvbl of 

2 

	

	 Commissioner in special circumstances with due regard to 
the career prospects of Board examinees. 

Upon promotion or direct recruitrrent as Principal! 
Education Officers! Assistant Commissioners, an officer is 
liable 'to be posted to a different State other than the one 
where he is posted or domiciled, in case no vacancy exists 

11 



in that State. Subject to availability of vacancies and other 
administrative reasons those who are due to retire within next 
three years may not be posted outside their home State if 
their service at the same station prior to promotion does not 
exceed five years. 

Subject to availability of vacancies teachers and'staff 
members, other than those mentioned in clause 13, may on 
promotion be posted at the same station or Vidyalaya from 
which they are promoted. 

Transfer T.A. will be regulated as per orders of the 
Government of India on the subject.KVS employees who are 
transferred after completing three years of stayn the North 

	

Eastern Region, Andaman islands and other herd stations 	J 
and after completion of two years of stay at very hard stations, 
will be entitled to transfer T.A. by treating their choice posting 
as in public interest. Further, those teachers who are 
proceeding on transfer to very hard station or hard station, in 
public interest, will be eligible for grant of H.R.AlretefltiOfl of 
accommodation provided by KVS, at par with those who are 
proceeding to North Eastern Region. He can retain his family 
at the old station or atany other station. 

Assistant Commissioner shall be competent to change 
the headquarters of a teacher on administrative exigencies 
for a period not exceeding 180 days at a stretch within an 
academic session to any place within the region as deemed 
fit and direct him to discharge duties there, under intimation 

to KVS HOrs. 

Following cases shall not be considered for transfer: 

(i) Cass of Education Offiers/ Assistant 
Commissioners for transfer without completing T 
three.yearS of stay at theplace to which they 

WK 
were  posted upon promotton 	.. 	- 

• • . 	
. U h . 	 • AA  
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(ii) Cases where a teacher, Educahon Oificer or 
Assistant Commissioner was Iransteured on 
grounds mentioned in clauses 5 (i) & 6 (A) (i) of 
these guidcnes will not be considered without 
completing 5 years of stay at the sfation/Region/ 
Hqrs/ZIET (2 years for very hard station and 3 
years for hard station and NER) to which they 
were so posted. More so, they cannot seek 
transfer to-the same station from where they were 
transferred on administrative grounds. This clause 
will, however, not apply to cases of transfer under 
clause 10 (2). 

(iii) Principals, Education Officers and Asistant 
Commissioners will not be transferredback to the 
same station from where they were transferred 
earlier on completion of period as specified in 
clause 4 above tinless a period of three years 

as elapsed. 

iv) In cases of fresh posting. on direct recruitment, 
unless they complete a period of stay of three 
years and in case of female employees, one year 
of stay at the place of posting, their request for 
posting to choice place will not be considered. 

In cases of promotion, unless he completes one 
year of stay at his place of posting, request for 
posting to his choice place will not be considered. 

18. 	Not withstanding anything contained in these 
guidelines: 

A teacher or an employee is liable to be 
transferred to any Kendriya Vidyalaya or office of 
the Sangathan at any time on grounds mentioned 
in clauses 5, 6(A) & 6(B) of these guidelines. 

The Commissioner will be competent to make 
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such departure from the guidelines as he may 
consider necessary, with the prior approval of the 
Chairman KVS. However, such departure will be 
considered only after the disposal of the cases of 
en-bloc categories specified under clause 7. 
Moreover such deartures will not be made for. 
the cases covered under clause 1 7(iv) and 17(v). 

(c) The request of a teacher may be considered for 
transfer to a station in respect of which no other 
person has made a claim or request even if such 
teacher has not submitted the application in the 
prescribed proforma at the time of annual transfer 
or within the time limit prescribed for the purpose. 
This will be applicable only for transfer to Kendriya 
Vidyalayas in the North Eastern Region and other 
Kendriya Vidyalayas declared as very hard and 
hard stations. 

Theses guidelines shall mutatis mutandis apply to non-

teaching staff to the extent applicable. 

If any difficulty arises in giving effect to these 
guidelines, the Commissioner may pass such orrs as 
appears to him to be necessary or expedient for the urpose 
of removing such difficulty. 

If any question arises s to the interpretatOfl •: these 
quidelines, it shall be .docicied by the CommissiOn 

The attention of all the employees is invited to Rule 
59 (27) of the Education Code and Rule 20 of 'e CCS 
(Conduct) Rules,1964 which provide as under 

(i) As per Rule 59(27) of Education Code. 

No teacher shall represent his grievan . any, 
except through proper channel, nor will he 

canvass any non-official or outside infnceor 
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support in respect of any matter pertaining to his 
service in the Vidyalaya. 

(ii) As per Rule 20 of CCS(Conduct) Rules: 

No Govt. servant shall bring or attempt to bring 
any political or other outside influence to bear 
upon any superior authority to further his interest 
in respect of matters pertaining to his service 
under KVS. 

If the above provisions as mentioned at (i) and (ii) 
above are contravened, the following actions shall 
follow 

That the name of the applicant will be removed 
from the priority list and he/ she will be debred 
from being considered for transfer without any 
further reference to the teacher. 

That the teacher will be open to disciplinary 
proceedings as per rules. 

* ** ** * * * ** * * * 



ANNEXURE-A 
4 Type of Diseases Prescribed as Valid for 

Transfer on Medical Grounds. 

I TYPE OF DISEASE 

' 

(I) 	CANCER 

PARALYTIC STROKE 

RENAL FAILURE 

CORONARY ARTERY DISEASE WHERE 
/ 

BYPASS SURGERY HAS BEEN ACTUALLY 
DONE 

1 	 (v) 	THALASSAEMIA 

(vi) 	PARKINSQNS' DISEASE 
• 	 (vii) MOTOR-NEURON DISEASE 

(viii) Any other disease with more than 50% physical 
and br mental disability duly examined and 
recommended by respective Regional Medical 
Board with latest records/reports, (with in three 
months). 

The brief descriptior of illness which will be considered 
as medical grounds for the purpose of transfer, in terms of 
transfer guidelines is as under. Medical terms referred herein. 
will bear meaning as given in the Bulterworth's Medical 
Dictionary. 

(I) 	Cancer (malignant) 

It is the presence of uncontrolled 9rowth and ., 	
spread of malignant cells. The definition of cancer 

• 	 . 	 .. includes leukemia, lymphomas and Hodgkin 
diseas. 	.......... 	.....: 
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Exclusions: 

This excludes non-invasive carcinoma(s) in-Situ, 
localized non-invasive tumour(s) revealing 
early malignant changes and tumour(s) in 
presence of HIV infection or AIDS; any skin cancer 
excepting malignant melanoma(s) are also to be 
excluded. 

(ii) Paralytic Stroke 

(Cerebra-vascular accidents) Death of a portion 
of the brain due to vascular causes such as (a) 
Hemorrhage (cerebral) 1  (b) Thrombosis (cerebral), 
(c) Embolism (cerebral) causing total permanent 
disability of two or more limbs persisting for 3 
months after the illness. 

Exclusions 

Transient/lschamic attacks. 

Stroke-like syndromes resulting from 

Head Injury 

Intracranial space occupying lesions like 
abscess, traumatic hemorrhage and 
tumour. 

Tuberculosis meningitis, Pyogenic 
meningitis and meningococal meningitis. 

(iii) Renal failure 

It is the final renal failure stage due to chronic 
irreversible failure of both the kidneys. It must be 
well documented. The teacher must produce 
evidence of undergoing regular haemodialysis 
and other relevant laboratory investigations and 
doctor certification. - 

.) 	 O 2jne1i,: 
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(iv) Coronary artery disease where by-pass surgery 
has been actually done: 

The use of surgeiy on the advice of a consultant 
cardiologist to correct narrowing or blockage of 
one or more coronary arteries. 

Exlujon5  

Non-surgical techniques such as the use of either 
balloon or LASER via a catheter introduced 
through the arterial system are excluded. 

(v) THALASSAEMJA 

It is an inherited disorder and it is diagnosed on 
clinical and various laboratory parameters. Patient 
with Thalassaemia who is anemic and is 
dependent upon regular blood transfusion for 
maintaining the hemoglobin level.. In additin he 
is on chelating agent and other supportive care. 
inclusions: 

i) 	Thalassaemja major: - History of blood 	
0 transfusion/ replacement at less than thrè 

months interval. It must be well supported 
by all medical documents. The history should 
include the periodicity/duration of blood 
transfusion/ repIacemett required by the 
patientlChelation therapy. 

Exclusion: 

(a) Patient may have Thalassaemia minor. His 
anemia may become severe because of 
concurrent infection or stress: ,Anemiamay . 
become severe because of nutritional 	L 
deficiency or other associated factor. 

O 	 (b) Blood transfusion is not required and these 
patients do not require Chelation therapy. 

0 	 ' 

0' 	
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PARK1NSONS DISEASE 

Slowly progressive degenerative disease of 
nervous system causing tremor, rigidity, slowness 
and disturbance of balance. 

Must be confirmed by a neurologist. 

Inclusion 

Involuntary tremulous motion with lessened 
muscular power, in parts not in action and even. 
when supported; with a propensity to bend the: 
trunk forward and to pass from a waling to a 
running pace, the senses and intellects being 
uninjured. . . 

Exclusion: 

(I). Patients who are stable with the support of 
medicine. 	 S  

(ii) Detection of Parkinsons' diseásë within, the 
duration of 5 years. 

Requirement: 

Date of detection of the disease, hospitalization 
extent of involvement, duration of treatment along 
with discharge summary should be furnished. 
Mention should be made about the 
progressiveness of the disease, and summary of 
inception of the patient must be confftmed by 
Neurologist. 

MOTOR-NEURON DiSEASE 

Slowly progressive degeneration of motor neuron 
cells of brain and spinal cord causing weakness, 
wasting and twitching in Iiml?s and difficulty in 
speaking and swallowing. , 

Must be confirmed by neurologist. 

19 
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Inclusions 

ftreversibfe/progressive motor neuron disease with 
presence of weakness wasting and fasciculation 
of limbs with/without brisk tondon jerks and 
extension painter response. 

Exclusn: 

Weakness of muscle due to other causes like 
infections, neuropathy traumation, idiopathic, 
motor-neuron disease involving less than 02 limbs 
and the muscle power is more than 3 grades. 
Requirement: 	 : 
It should be duly supported by MRI, EMG and 
nerve conduction test. 

(viii) Any other disease with more than 50% physicaL 
Ii 	 and br mental disability duly examined and 

recommended by respective Regional Medical 
Board with latest records/reports (with in three 
months). 
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